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FINAL ORDER NO. A/86664 / 2019 
 

Date of Hearing: 04/09/2019    
Date of Decision: 04/09/2019    

 
AJAY SHARMA:                              

 

 Learned Counsel for the Appellant prayed that she wants to 

withdraw this Appeal in order to avail the benefit under SABKA 

VISHWAS (LEGACY DISPUTE RESOLUTION) SCHEME, 2019. The 

prayer by the learned Counsel is accepted. The Appeal is accordingly 

dismissed as withdrawn. 

(Order pronounced in the open Court) 
 
 (Ajay Sharma)  

Member (Judicial) 
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